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the responcents. Counter shall be 37» M fP(A(@tw ”V
filed within four weeks., 00 /é’f
b
1“:5‘4\1"11 .) L A{L / Pﬁ\af 7
2 [23.5.97 Heard the learned counsel for thew, &wamb W
petitioner and Shri Ashok Mishra, R Nu"“{, 2 .
%)

learned Senior Counscl on M-A-312/9b
The short facts of this case,
according to Application, are that
the applicant joined the Postal
Department as Sorting Assistant om
" 1e4 1966 and was promoted to the
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post of LeSeGeAggistant on 31.11.19é3
by an order dated 27.3.1984 (nnexure -1)

" In this Application, under Section %M
19 of the Administrative Tribunals {Eﬁ(t&m
Act, 1985, the applicant has prayed |
for a direction to the Respondents |
to show hﬁim:‘:J Mj,."or to Respondents
4 to 8 and for declaring that the |
gradation list at Annexure-4 showing?ff’ ;
him junior to Respondents 4 to 8
is incorrect. In the present
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Misc.Application it has been sabmitter
by the applicant that in the meantzlmef&

the departmental authorities have

reviewed the matter and the gradatiom

list of LSG Assistants of ReMeSe'N
Division ¥ hAs been revised with
effect from 1.7.1966 and the ggplican
seniority over Res. 4 to 8 hds been
restorede. Therefore, the prayer of
the applicant has been met by the
Department. In this view of the matte
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the Application has become infructuduy
and is accordingly disposed of having

become infructuous. No costs.

MesAo312/97 is also disposed Oé

accordingly in view of Qriginal

Application having become infructuous.
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